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3 Date

Qffice Notes Qrders of Tribunal

KSP(VC)/PS(M)

3,10,1984 Case called.

6.11.1986
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Shri M. Raghavendrachar appears
for Shri D.V. Padmanabaiah counsel fer
applicant, Shri M. Srirangaiah,
Standing Counsel fer Railw ays present,
Both sides pray fer time. Pest this
case fer hearing on 6,11,1986,
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This is a transferred applilcation received from the High Court of
Karnataka, Shri A.N. Anjanapgda for Shri D.V. Padmanabhaiah, counsel
for applicant, and Shri M. Srferangaiah, counsel for the respondents
presént and heard, The applidant before us was working as Senior
Rakshak in the Railway Protecffion Force (RPF) before he was kxamx
removed from service by order |dated 25.2.1981 of theRespondent No.2
(R2). The said order was alsq confirmed in an appeal preferred by
the applicant. Both the orderg are in guestion in this application.

Under Section 2(a) of the Administrative Tg%gugg%s Act, 1985
(the Act, for short), the proyisions of the Act/applicable to "any
member of the Naval, Military] or Air Force, or amy of any other
Armed Force of the Union™. | Sfri Sreerancaiah brings teo our notice
.that by an anendment in Septenpber, 1985 to the RPF Act of 1657, the
RPF has been constituted as a} Armed Force of the Union. There fore,

the provisions of the Act do pot apply to thecase of the applicant,

and this Tribunal does not haye jurisdiction to decide this applicae-
tion. In the abeve viewy/ we
this applicastion to the High
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irect the Registry to transfer back
rt of Karnataka for disposal.
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